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In the National Company Law Tribunal

Case No : CA Nos. 449, 450 And 54 Of 2019, CP (IB) No. 159/Chd/Pb/2018

Oriental Bank Of Commerce APPELLANT

Vs

Millenium Wires Pvt. Limited RESPONDENT

Date of Decision : 04-07-2019

Acts Referred:

Citation : (2019) 07 NCLT CK 0034

Hon'ble Judges : M.K. Shrawat, J;Pradeep R. Sethi, Member (Technical)

Bench : Division Bench

Advocate : Mast Ram, Rohan Mittal, Pulkit Goyal, Harsh Garg, Manish Jain, 
Divya Sharma

Judgement

CA No. 449/2019

1. This is an application filed by an operational creditor against rejection of claim
by the Liquidator. On receiving the copy of application, the Liquidator

seeks time to file the reply which be filed by 06.08.2019 with a copy in advance
to the counsel opposite.

2. The matter is adjourned to 14.08.2019.

CA No. 450/2019

3. The learned counsel for the State Trading Corporation Mr. Rohan Mittal,
Advocate is directed to file reply in respect of this application by

06.08.2019 with a copy in advance to the counsel opposite.

4. The matter is adjourned to 14.08.2019.

CA No. 54/2019

5. This application is filed by the Liquidator seeking certain information from the
respondents. The Liquidator is directed to specify each item which is
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yet required from the side of the respondents. The respondents are directed to
file a reply explaining the time required to submit the information item-

wise if information on all the items has not been supplied so far for completion of
the liquidation process.

6. Both the sides are directed to place on record their respective pleadings
exchanging the same between themselves by 06.08.2019.

7. The matter is adjourned to 14.08.2019.
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